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PROF. M. B. LAL (Uttar Pradesh): When 
such big statements which are to be made 
here are laid on the Table, then those 
statements should be circulated to the 
Members of Parliament. Last time when Mr. 
Kabir made a long statement and we said that 
it would be taken as read, that statement was 
not circulated to us and therefore unless we 
go to the Library, we have no access to that. I 
feel that in case a statement is made which is 
a big one which is taken as read, the copies 
thereof should be supplied to the Members of 
the House. 

MR. CHAIRMAN": I agree. The other 
statement, was circulated and l.his would be 
circulated too. 

SHRI O. V. ALAGESAN: Sir, I lay the 
statement on the Table. [See Appendix, LIU. 
Annexure No.    33] 

RESOLUTION RE. COMPULSORY 
PHYSICAL AND RIFLE TRAINING TO 

EVERY ABLE-BODIED MALE 
CITIZEN IN THE COUNTRY 

BETWEEN THE AGES OF 20 AND 35 
YEARS 

SHRI M. SHAFI QURESHl (Jammu and 
Kashmir): Sir, I move the following 
Resolution: 

"This House is of opinion that 
Government should take steps to impart 
compulsory physical and rifle training to 
every able-bodied male citizen in the 
country between the ages of 20 and 35 
years." 

MR. CHAIRMAN; Before you begin, i 
may say that according to the Rules, you 
would be allowed thirty minutes anj the 
Minister concerned, when he replies, will be 
allowed thirty minutes and the other 
Members fifteen minutes. 
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The question was proposed. 

SHRI   V.   M.   CHORDIA      (Madhya 
Pradesh):Sir, I beg to move: 

2. 'That,  in the resolution,— 

(i) for the figure  '20' the figure '15' be 
substituted; and 

(ii)  for the figure '35' the figure '40' be 
substituted." 

SHRI I. K. GUJRAL  (Delhi);   Sir, I beg to 
move; 

1. 'That at the end of the resolution, the 
following be added, namely: — 

'and   equip every  such  person living in the 
areas on our borders with  China and Pakistan     
with arms  and  ammunition for  self-defence 
against aggression." 

The questions were proposed. 

SHRI G. RAMACHANDRAN (Nominated) : 
Sir, 1 am grateful to have this early 
opportunity of speaking on the Resolution 
that has just now been moved by my hon. 
friend Shri Qureshi, He has already the look 
of a young Captain or Major in the Army and 
I hope some day he will become a Major in 
the Indian Army. He will make a very good 
Major. 

AN HON.   MEMBER:    Why   not    a 
General? 

SHRI G. RAMACHANDRAN: But today 
we are dealing with a big problem. At the very 
outset, I want to make it absolutely clear that I 
am not standing here now as a preacher of 
Ahimsa, I am not standing here as the 
expounder of non-violence. I know, the floor 
of this House is not the place to expound non-
violence, T also know that the present occasion 
is not one in which any appeal on behalf of 
non-violence will get a good hearing in this 
country. It. is not on those grounds, I wish to 
speak, and I would very greatly hesitate to 
appear to expound nonviolence in the Rajya 
Sabha. 1 remember a speech delivered yester-
day or the day before by one of the new lady 
Members of this House who, referring to the 
Leftists among the Communists who are now 
in prison asked: "Why are they making these 
demands? Why are they asking for this and 
that? Let them be grateful that they are 
allowed to be alive in this country." 

SHRI P. N. SAPRU (Uttar Pradesh):   Oh, 
my God. 

SHRI G. RAMACHANDRAN; Now when 
this is the kind of non-violence of the ruling 
party, am I likely to expound non-violence in 
such an atmosphere? There was another 
speech recently, Sir, by Mr. Raghu-nath 
Sharma, a former Secretary of the ruling 
Congress Party. 

AN. HON. MEMBER: He is Shri 
Raghunath Singh. 

SHRI G. RAMACHANDRAN; Yes, Shri 
Raghunath Singh. 1 am sorry. He said 
somewhere   .   . 

AN HON. MEMBER:  In Lok Sabha? 

SHRI G. RAMACHANDRAN: . . . that 
there would be external conflict between 
Pakistan an<j India and that India must get 
ready to deal with an everlasting enemy.      
So     I 
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make it clear at the very outset, that it is not 
on those grounds, on the grounds of non-
violence that I am taking my stand here. I 
object to this Resolution very strongly at the 
point where it states that we must introduce 
compulsory military training for every able-
bodied man in thi? country. 
£    SHRIMATI SHAKUNTALA 
PARANJPYE (Nominated): And women too. 

SHRI G. RAMACHANDRAN: I am glad that 
the lady Member to my right would also come in 
to shoulder arms. But I wonder what arms she 
can hear. Even during the Second iVorld War, 
when India was surrounded by danger as 
imminent as it is today, even more imminent, the 
Bri- tish Government had the good sense not to 
make military training compulsory in this 
country. 

(Interruptions) 

AN   HON. MEMBER:     They    were 
afraid. 

SHRI P. N. SAPRU: May I point out that 
some British statesmen opposed  conscription 
even in   .   .   . 

SHRI G. RAMACHANDRAN: Even in 
England? 

SHRI P. N. SAPRU: Yes, even in England. 

SHRI G. RAMACHANDRAN; i am 
grateful that at least a solitary voice in this 
crowded House is realising what I mean. 
What was it that I was saying Sir? i am not 
comparing what the foreign Government did 
here with what is happening in this country 
today. 

(Interruptions). 

MR.  CHAIRMAN:   Order, order. 

SHRI G. RAMACHANDRAN: I was not 
doing that. Even when we were surrounded 
by danger, we had no compulsory military 
training at that time.   Why    Sir,    because  
it  is  un- 

necessary in this country, mis compulsory 
military training. You make training available 
to all those who want it, and there will be 
lakhs who will take it. In fact, in the old days 
of British rule, ,the growing Indian army was 
called the 'rice army'. People poured into the 
army at that time. So, Sir, this kind of 
compulsory military training is totally 
unnecessary in this country. Where will com-
pulsory training of every able-bodied man—
and she has added woman— lead this 
country? God save us! The training of 
innumerable millions*in ,this country in the 
use of weapons of war is a completely im-
possible proposition. Take the National Cadet 
Corps. We are told that the N.C.C. is not able 
to function effectively because there are not 
adequate officers to train them and there are 
not enough rifles to go round. What then are 
we asking for in this particular Resolution? it 
says "Train every able-bodied man to use 
arms in the country". Many millions will need 
to be trained and where are you going to get 
the necessary arms from? It is a completely 
impracticable pro-sition. 

Only two days ago I was at the Delhi 
University. I went there to inaugurate a 
Students' Union. Students came and talked to 
me after the meeting was over and they talked 
to me about the National Cadet Corps. They 
said, "So long as this was kept on a voluntary 
basis we loved it. took it and went, on with it 
but today it is compulsory and we are no 
longer enthusiastic. We have not the same 
interest in it any more. The whole thing has 
become machanical." Have we got the 
resources to take on every able-bodied adult 
and give him training? To think we can is just 
moonshine. You cannot do it. (Interruption). 
This cry "do nothing?" is a false cry against 
what I advocate. I am not saying " do 
nothing". I will be unworthy to be a Member 
of this House and to be a citizen of this coun-
try if I said, when there is aggression, "do 
nothing".   But I am not dealing 
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with that bigger issue as to what we can or 
must do. I am only dealing with this particular 
Resolution which calls for universal 
compulsory military training. I say that it is 
impracticable, I also say it is unnecessary and 
we shall merely earn an odium for nothing. 
We have enough problems in this country; 
why then cre?tc another problem? You have 
the Kerala problem, you have the Punjab 
problem and you have the Kashmir problem 
and so many other problems. (Interruption). 
Some one says that these are not problems. 
He is living in a world of his own. There are 
not problems for him and therefore no 
solutions are necessary. But I do say that we 
have all these problems. By introducing 
compulsory military training you will create 
another problem, 

I want to warn this House with all the 
earnestness I can command that you will 
create another problem in this country. 
Having said that you will get any number of 
people voluntarily to whom you can offer this 
kind of training and having also said thax 
nobody in this country, not even I who 
advocate non-voilence, would prevent a man 
from going in for military training. I would 
add that you would create another problem if 
you begin compulsory military training of 
people. That problem will be raised by those 
like me in this country, people who work 
under Acharya Vinobha Bhave, people who 
belong to the non-voilent group in this 
country of which I am not ashamed to be one. 
Non-violence is the thing that must grow and 
voilence is the thing that must disappear if the 
world is to survive. I am in the shin that will 
sail; the others who attack non-violence are in 
the ship that will sink. Let me repeat, "Don't 
create a new problem". If you make military 
training compulsory in this country, there vil1 
be a movement in this country to -2sist 
compulsory military training, l mil   resist  it  
with   all   the  strength 

in me 'and there will be a million people to 
resist it with nv. So, do not make the mistake 
of thinking that il you pass this Resolution 
you can so easily make military training com-
pulsory. Do not take on an odium vhich is 
unnecessary. You have plenty of people in 
this country who will t'ake to military training 
for the asking. Give them the training. Even 
that you will not be able to do, as you are not 
able to do with the National   Cadet   Corps. 

Finally, Sir, I realise that this country is not 
Gandhi's country today; I realise that this 
Government is not a (fandhian Government 
today. I quarrel with none on these counts. 
Let us not forget Gandhi so completely, 
however, as to compel every able-bodied man 
in India to be trained in Die art of killing. Let 
us not do that! With this appeal, Sir, let me 
conclude my brief remarks on the Resolution. 

[THE VICE-CHAIRMAN    (SHRI    M     P. 
BHARGAVA)   in  the Chair], 
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SHM G. RAMACHANDRAN; YOU are not 
able to give even the National Cadet Corps 
enough rifles for training. 
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ANNOUNCEMENT     RE      GOVERN-
MENT BUSINESS 

THE MINISTER OF COMMUNICATIONS 
and PARLIAMENTARY AFFAIRS (SHRI 
SATYA NARAYAN SINHA): Sir. with your 
permission, I rise to announce that 
Government Business in this House for the   
week 

 


